
CC No.188/2021
Canara Bank Vs. M/s Saya Automobiles

24.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 

Present: Ld. Counsel for the applicant bank. 

 Perused. Heard.  

 This is an application filed on behalf of applicant / secured

creditors for issuing redirection to Receiver.

 It  is  submitted  by the Ld.  Counsel  for  the  applicant  that

despite giving of the time by the DRT, the respondent has failed to pay

the dues of the applicant towards the loan outstanding. Moreover, the

effort of one time settlement has already been failed due to the conduct

of the respondent. Ld. Counsel also submits that AR of the applicant

has also filed requisite affidavit in support of the present application. 

 Admittedly, the above stated DRT proceedings between the

parties are still pending. Keeping in view facts and circumstances of the

present case,  let a notice of the present application be issued to the

respondent on 02.07.2021. 

 Copy  of  the  present  application  be  also  sent  to  the

respondent for appearance through VC and for filing of reply. 

 Copy  of order  be  sent  to  Ld.  Counsel  for  the  applicant

through electronic mode as per rules. 

                                                              (Satvir Singh Lamba)        
                                                        Chief Metropolitan Magistrate   
                                                                  North: Rohini: Delhi        
                          24.06.2021



STATE Vs. Untrace
FIR No.193/20
U/s 279/304A IPC
PS Alipur

24.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 
 
  Fresh untrace report filed. It be checked and registered.

Present: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
 None for IO. 
 None for complainant. 
 
 

 File perused.

 Issue notice to the complainant through IO for 28.10.2021.

 IO be also summoned for the NDOH. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          24.06.2021



STATE Vs. Untrace
FIR No.66/2021
U/s 379/34 IPC
PS Alipur

24.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 
 
  Fresh untrace report filed. It be checked and registered.

Present: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
 None for IO. 
 None for complainant. 
 
 

 File perused.

 Issue notice to the complainant through IO for 28.10.2021.

 IO be also summoned for the NDOH. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          24.06.2021



STATE Vs. Naresh
FIR No.141/2021
U/s 279 IPC
PS Alipur

24.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 
 
  Fresh charge sheet filed. It be checked and registered.

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 IO HC Narender Singh through VC.
 Accused is stated to be on police bail but not present today.
 

 File perused. Heard. 

 Charge-sheet alongwith relevant documents gone through.

The material  on  record,  prima facie,  is  sufficient  to  take  cognizance

against  the accused for  alleged offences.  Accordingly,  cognizance of

the offence mentioned in the charge-sheet is taken against the accused.

  Issue summons to the accused, returnable for 15.11.2021. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          24.06.2021



STATE Vs. Satvir & Anr. 
FIR No.365/2018
U/s 33/52/58 Delhi Excise Act 
PS Alipur

24.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 
 
  Fresh charge sheet filed. It be checked and registered.

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 Accused Satvir is stated to be expired. 
  Accused Mukesh is stated to be charge-sheeted being  
 without arrest but not present today. 
 None for the IO. 

 

 File perused.

 Charge-sheet alongwith relevant documents gone through. 

  Put up for consideration on 25.10.2021. 

 Issue notice to the IO for the NDOH. 

 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          24.06.2021



STATE Vs. Unknown
FIR No.426/2020
U/s 380/457 IPC
PS K.N. Katju Marg (Crime Branch)

24.06.2021

 In the scenario of Covid-19 pandemic, matter is taken
up  through  Video  Conferencing  hearing  in  compliance  of  the
directions  of  Hon’ble  High  Court  of  Delhi  and  direction  of  Ld.
District and Sessions Judge, North District, Rohini Courts, Delhi. 

Present: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
  IO SI Deepak Pandey through Video Conferencing. 

 Perused. Heard. 

 This  is  an  application  filed  for  lie  detection  test  on

behalf of the IO. 

 Perusal  of  the  report,  IO  has  not  filed  the  relevant

documents  regarding  the  updating  investigation  in  the  present

case. 

 IO is directed to produce the case diaries and all the

relevant documents in the present case. Be awaited. 

                                                              (Satvir Singh Lamba)        
                                                        Chief Metropolitan Magistrate   
                                                                  North: Rohini: Delhi        
                          24.06.2021

At 1 PM. 

Present: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
  Insp. Ramesh Lamba through Video Conferencing. 

 It  is  submitted by the  Insp.  Ramesh Lamba that  the

concerned IO of  the present  case has gone for  raid in  another



case  and  prays  for  short  adjournment  for  tomorrow.  Heard.

Allowed.

 At  request,  put  up  for  consideration  /  further

proceedings on 25.06.2021. 

                                                              (Satvir Singh Lamba)        
                                                        Chief Metropolitan Magistrate   
                                                                  North: Rohini: Delhi        
                          24.06.2021



FIR No.1060/2014
PS Alipur
U/s 394/34 IPC
State Vs. Ashu @ Avinash Tyagi

24.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
IO through VC
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. P.C.  filed

on behalf of the applicant Ashu @ Avinash Tyagi.

In the abovesaid application, the applicant has claimed the

benefit  of  juvenility  in  the  present  case.  The present  case is

pertaining to the year 2014. 

As per reply, the IO has not disputed the claim of juvenility

of  the  applicant  and had stated that  on earlier  occasion,  the

benefit of juvenility was given to the applicant in another case.

However,  no  such relevant  document  was either  filed  by the

applicant or by the IO. Accordingly, time was granted for filing of

the relevant document.

Today, IO has filed a copy of the order dated 30.03.2015

passed by the court of concerned Juvenile Justice Board in FIR



no. 236/15 u/s 376 IPC PS Narela, vide which the applicant was

declared as juvenile.

Considering the abovesaid order, it is clear that applicant

was declared as juvenile in FIR no. FIR no. 236/15 u/s 376 IPC

PS Narela  and his  date  of  birth  was noted and accepted as

28.12.1999. The present case and the alleged offence is also

pertaining  to  the  year  2014.  Therefore,  keeping  in  view  the

totality  of  the  facts,  the  applicant  Ashu  @  Avinash  Tyagi  is

entitled to the benefit of claim of juvenility in the present case

also. 

Hence, in view the abovesaid order, accused was juvenile

at  the  time  of  commission  of  offence  in  the  present  case.

Accordingly,  the  concerned  Jail  Superintendent  is  directed  to

transfer the applicant Ashu @ Avinash Tyagi to the concerned

Observatory Home immediately, as per rules. IO is also directed

to  do  the  needful  for  the  production  of  the  applicant  before

concerned JJ Board for further proceedings, as per rules. 

The  present  matter  is  pertaining  to  juvenile,  who  was

minor at the time of commission of alleged offence. Hence, the

power to decide the bail application or any another application

lies with the concerned JJ Board only.  Accordingly, the present

application is dispoesd off with abovesaid directions. 

However,  Ld.  Counsel  for  the   applicant/accused  is  at

liberty to move fresh application before the competent forum, as

per rules.

Copy of  the  order  be  given  dasti  to  the  IO  as  well  as

counsel for the applicant, as prayed for. 



Copy of the order be also sent to the concerned JJ Board.

Copy of the order be also sent to the DLSA (North) as

well  as  concerned Jail  Superintendent  for  intimation  and  for

needful action.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/24.06.2021



CC No. 1318/2019
Kuldeep Singh Vs. Krishan Kumar 

24.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Ld. Counsel for the applicant/complainant

Heard. Perused. 

This is an application received today on court  email  on

behalf  of  the  applicant/complainant  for  urgent  hearing  as  the

matter has been amicably settled between the parties. 

It is submitted by the Ld. Counsel for the complainant that

complainant wants to withdraw the present case as the present

matter has been amicably settled between him and the accused

and seeks adjournment  for  recording of  the  statement  of  the

complainant to this effect.

At  request,  put  up  on  25.06.2021  for  recording  of

statement of the complainant/further proceedings. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/24.06.2021



FIR No.466/21
PS Alipur
U/s 33 Delhi Ex. Act
State Vs. Jaiveer

24.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application u/s 437 Cr. P.C. filed on behalf of the

applicant/accused Jaiveer for grant of bail.

It is submitted by Ld.counsel that the accused is in JC in

the  present  case  since  23.06.21.  It  is  further  submitted  that

accused  is  innocent  and  had  nothing  to  do  with  the  present

case. It  is further submitted that the investigation has already

been completed in the present case and accused is not required

for  further  investigation  in  the  present  case.  In  view  of  the

outbreak of COVID-19 pandemic, prayer is made for the grant

of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

The alleged illicit liquor has already been recovered in the

present case. No further custodial interrogation of the accused

is required by the investigating agency.  Keeping in  view the

facts of the case and nature of allegations, applicant/accused is



admitted to bail on furnishing bail bond in a sum of Rs.30,000/-

with one surety in the like amount with following conditions:

1. The applicant  /  accused will  not  jump the bail  and will

appear in the court regularly.

2. That accused shall not indulge into similar offence or any

other offence in the event of release on bail. 

3. That accused shall not tamper with the evidences in any

manner. 

4. That in case of change of residential address, accused

shall intimate the court about the same within a week.

5. The accused shall  join  the investigations as and when

required by the IO.

6. The  accused  shall  provide  his  mobile  number  to  the

concerned IO/SHO on which accused may be  contacted,

if  required or necessary.  Accused shall  ensure that the

said number shall be kept active and switched on all the

times.

Application stands disposed off.

Copy of the order be given dasti as prayed for. Copy of

the  order  be  also  sent  to  the  DLSA  (North)  as  well  as

concerned Jail Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/24.06.2021



FIR No.221/2020
PS Alipur
U/s 379/411 IPC
State Vs. Ram Simran @ Akhilesh

24.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This  is  an  application  for  filed  on  behalf  of  the

applicant/accused Ram Simran @ Akhilesh for release him on

personal bond.

It  is  further  submitted  that  accused belongs to  a  very

poor family and has not furnished the bail bond in terms of bail

order dated 26.05.21 granted in his favour.  Prayer is made to

release the accused on personal bond.

Ld. APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Perusal of record reveals that accused was granted bail

vide order dated 26.05.21. In the present application prayer is

not for the reduction of the bail  amount/surety amount.  The

prayer  in  the  present  application  is  for  the  release  of  the

accused on personal bond.  Meaning thereby,  by way of the

present  application,  applicant  has  sought  modification/

changes in the conditions of bail order dated 26.05.21, which



is not maintainable in the present form. However, accused is

at  liberty  to  approach  Higher  Judicial  Forum  for  the

modification/changes in the terms and conditions of the bail

order. 

Accordingly, the application stands disposed off.

Copy of the order be given dasti as prayed for. Copy of the

order be also sent to the DLSA (North) as well as concerned Jail

Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/24.06.2021



FIR No.9904/2020
PS Alipur
U/s 324/411/34 IPC
State Vs. Rahul

24.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application u/s 440 (2) Cr. P.C. for reduction of

surety amount.

At this stage, it is submitted by Ld. Counsel for applicant

that  similar  application  is  also  pending  before  Ld.  Sessions

Court  and  seeks  permission  to  withdraw  the  present

application.

Considering the facts of the case and keeping in view the

submissions, present application is dismissed as withdrawn. 

Copy of the order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/24.06.2021



FIR No.0023/21
PS Crime Branch
U/s 419/420/120-B IPC
State Vs. Thakur Dass Mondal

24.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in compliance of the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.
IO in person

File perused. Heard.

This is an application for grant of bail u/s 437 Cr. PC filed

on  behalf  of  the  applicant/accused  Thakur  Dass  Mondal.

Arguments  have  already  been  heard.  No  clarifications  are

required.

It  is  stated  by  the  Ld.  Counsel  for  the  accused  that

accused is  innocent  and is  falsely  implicated in  the  present

case.  It  is  argued that  accused was arrested in  the present

case  on  12.03.2021,  whereafter  the  accused  has  fully  co-

operated  with  the  IO  during  his  police  custody  as  well  as

judicial custody. It is further stated that the bail application of

the accused has been dismissed on  two occassions  i.e.  on

04.04.21 and 29.05.21. It is further stated that investigation qua

the applicant/ accused has already been completed and he is

no more required for further investigation in the present case. 



It  is  argued  that  the  applicant/accused  is  renowned

businessman and is  dealing  in  supply of  stone  chips,  fruits,

onions & fishes. It is further argued that accused/applicant has

GST number for  his  business and is  regular  tax payer.  It  is

further stated that  accused is permanant resident of  Kolkata

and has deep roots in the soiciety, so there is no question of

fleeing from justice.  It is further argued that the accused has

nothing  to  do  with  the  alleged  offence  and  has  neither

communicated with the complainant nor made any inducement

nor  allurement  to  the complainant  at  any point  of  time.  It  is

further argued that as per the chargesheet filed by the IO, there

are  no  ingredients  of  cheating,  fraud  and  forgery  u/s

467/468/471 IPC qua the accused/applicant. It is further argued

that the alleged transfer in the account of the company  “B.A.

Exim Pvt. Ltd.” was not at the instance of the accused.  It is

further argued that no relevant and admissible evidences have

been brought on record against the applicant/accused in the

present case. 

It is further argued that the arrest of the accused in the

present case is unlawful as the investigating agency has never

served  any  notice  to  him  to  join  the  investigation  nor  has

complied  the  directions  of  case  law  i.e.  Arnesh  Kumar  Vs.

State of Bihar (2014) 8 SCC 273. It is further argued that the

investigating agency has failed to  complete  the investigation

and has not filed the charge-sheet/final report within stipulated

time as per section 167 (2) Cr. P.C. It is further argued that two

other  co-accused  persons  in  the  present  case  have  been

granted anticipatory bail by the Hon'ble High Court of Delhi vide



order  dated  17.05.2021.  With  these  submissions,  prayer  is

made for grant of regular bail or default bail. 

On the other Ld.  APP as well  as the IO have strongly

opposed the bail application and prays for the dismissal of the

same. It is argued that accused/applicant is active member of

Gang  of  cheats  and  is  deeply  involved  in  the  conspiracy

alleged in the present case and is a beneficiary of the cheated

amount. Ld. APP also contended that the present application

filed on behalf of accused in the form of regular bail,  interim

bail & statutory bail at the same time is not maintainable in the

present form as all these grounds of bail makes the application

vague in nature.

Perusal  of  record  reveals  that  the  contention  of  the

alleged unlawful arrest as well as prayer regarding the interim

bail  and statutory bail  have already been adjudicated in  the

earlier bail applications. It is pertinent to mention here that after

the adjudication  of  earlier  bail  applications,  the  applicant/Ld.

Counsel has not raised the said ground for bail before higher

forum.  

At  this  stage,  Ld.  Counsel  for  the  accused/applicant

submits that he is not emphasising on the aspects of alleged

unlawful arrest, interim bail or the statutory bail of the accused

and prays for consideration of present bail application on merits

only.  Considering the submissions,  the abovesaid contention

and the prayers of applicant pertaining to interim bail/statutory

bail are dropped. 

Brief  facts  of  the  case  are  that  one  Munna  Lal  has

contacted the complainant Sanjay Gupta and proposed a deal

of radioactive material/rice puller as a profitable business being



run in West Bengal. The alleged business was stated to be the

complainant as approved by the different departments of the

government like DRDO, Bhaba Atomic Research Centre etc.

Thereafter,  the  said  Munna  Lal  introduced  several  persons

including Ismail Laskar to the complainant to lure in the deal. It

is  alleged  that  at  the  behest  of  the  accused/applicant,  the

abovesaid Munna Lal and Ismail Laskar asked the complainant

to transfer money in the accounts provided to him to purchase

the radioactive material/rice puller material to get it tested from

DRDO, through the accused companies and for  selling  it  to

ISRO/Bhaba  Atomic  Research  Centre.  In  this  manner  the

accused persons induced the complainant to deposit the total

money  approximately  Rs.11  lakhs  in  various  accounts  as

provided to him. 

Admittedly, the accused/applicant is one of the director of

the company “B.A. Exim Pvt.  Ltd.”.  It  is pertinent to mention

here that the accused has received amount of Rs.60,000/- in

account no. 037105500934 of ICICI Bank, Nazrul Sarani, VIP

Road, Swastik Ward no.7, Kolkata, which is in the name of said

company  i.e.  B.A.  Exim  Pvt.  Ltd.  Interestingly,  the

accused/applicant  is  the  authorised  signatory  in  the  said

account,  which  reflects  credit  of  huge  amount  and  debit  of

same  immediately.  Meaning  thereby  the  accused  is  the

beneficiary  of  the  cheated  amount.  Moreso,  several

incriminating  documents  i.e.  fake  certificate  in  the  name  of

DRDO, American Radium Society,  RBI and other documents

were also seized from the possession of the applicant. Moreso,

there are  specific  allegations that  the applicant/accused had

called the complainant from his mobile phone no.9831062233



and dishonestly allured him and cheated the victim and caused

wrongful loss to him.

 The bank statement of other co-accused also shows the

credit of similar amounts from several other persons that are

withdrawn in similar  manner,  also indicates that  the accused

persons in connivance and in conspiracy with each other had

not only cheated the complainant but also several other victims.

Considering the facts of the case and seriousness of the

allegations against the accused, which appears to be deeply

involved in the criminal conspiracy with other accused persons

for  the  commission  of  the  present  offence,  the  present

application  is  without  any  merits.  Hence,  the  present

application is dismissed.  

Copy of the order be given dasti as prayed for. 

Copy of the order be also sent to the DLSA (North) as well

as concerned Jail Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/24.06.2021


